FORM A

PUBLIC ANNOUNCEMENT
(Regulation 14 of the Insolvency and Bankruptcy Board of India ( Voluntary Liquidation) Regulations,
2017)

FOR THE ATTENTION OF THE STAKEHOLDERS OF AISHWARYA
ORGANISERS PRIVATE LIMITED

[ 1. | NAME OF CORPORATE PERSON Aishwarya  Organisers  Private
Limited
2. |DATE OF INCORPORATION OH October 18, 2007
CORPORATE PERSON
3. | AUTHORITY UNDER WHICH| Registrar of Companies,
CORPORATE PERSON I Ahmedabad.

INCORPORATED/ REGISTERED

4. CORPORATE IDENTITY NUMBER OH U45202GJ2007PTC052001
CORPORATE PERSON

5. ADDRESS OF THE REGISTERED OFFICH 37/1, Yogeshwar Nagar Society, Nr.
AND PRINCIPAL OFFICE (IF ANY) OH Anjali Cinema Nr. Rushabh Flat,
CORPORATE PERSON Vasna, Ahmedabad, Gujarat- 380007
6. | LIQUIDATION COMMENCEMENT]| February 16, 2026

DATE OF CORPORATE PERSON
7. |INAME, ADDRESS, EMAIL | Mr. Vinit Nagar

ADDRESS, TELEPHONE NUMBER AND | 818, Shivalik Satyamev,

THE REGISTRATION NUMBER OF THE | Bopal-Ambli Cross Road, Bopal,
LIQUIDATOR Ahmedabad-380058, Gujarat

Email: ipvinithagar@gmail.com
Telephone No: 02717-416007

IP Registration No.: IBBI/IPA-
002/1P-N01223/2023-2024 /14297
AFA:AA2/14297/02/311226 /204162

8. LAST DATE FOR SUBMISSION OH March 18, 2026
CLAIMS

Notice is hereby given that Aishwarya Organisers Private Limited has commenced
voluntary liquidation on February 16, 2026.

The stakeholders of Aishwarya Organisers Private Limited are hereby called upon to
submit a proof of their claims, on or before March 18, 2026, to the liquidator at the
address mentioned against item 7.

The financial creditors shall submit their proof of claims by electronic means only. All
other stakeholders may submit the proof of claims in person, by post or by electronic
means.

Submission of false or misleading proofs of claim shall attract penalties.

-"V\}//,

Vinit Nagar
Liquidator of Aishwarya Organisers Private Limited

Date: 17-02-2026
Place: Ahmedabad
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Muthoot Homefin (India) Ltd.
Corporate Office : Muthoot Homefin (INDIA) Ltd. 19/E,

Vijalpore Branch, Opposite Shushrusha Hospital,
Sadar Chowk, Vijalpore, Navsari - 396450.

% d@ 3iim asier
Ph. 02637-281181. Email : vijalp@bankofbaroda.bank.in

Bank of Baroda

B dsna Siiels & q punjab national bank

...the name you can BANK upon !

.. R F7 Fdtw !

PUNJAB NATIONAL BANK, RAJKOT CIRCLE,
2nd Floor, JP Sapphire Building, Race Course Road, Rajkot - 360 001

PREMISES REQUIRED

Punjab National Bank Requires suitable ready - built and well constructed hall type
building having Carpet Area including space for ATM on Lease / Rental basis premises
should be preferably in Ground Floor and if in First Floor, lift facility as per following:

%J d 3ifm agher
Bank of Baroda
BANK OF BARODA, REGIONAL OFFICE
Mahalaxmi Tower, 1st Floor, Tithal Road,
Valsad. Ph.: 02632-241454
Email : recovery.bulsar@bankofbaroda.co.in

This is with reference to the sale notice
published on 13.01.2026, E-auction

Muthoot Homefin| The Ruby, SenapatiBapat Marg, Tulsi Pipe Road, Near
Ruparel College, Dadar West, Mumbai - 400028.

CORRIGENDUM

Refer to the advertisement of the Private Treaty Auction Notice published in
Business Standard (Eng.) & Gujarat Mitra (Guj.) Ahmedabad (Surat)
Edition published on 14-February-2026 under the Borrower Name Jitubhai
Himatbhai Parmar, LAN No. 004-00403180. Due to an inadvertent mistake
in the RP (Reserve Price) & EMD (Earnest Money Deposit) was mentioned

Bank of Baroda, Baroda City Region, 5th floor,
Suraj Plaza-lll, Sayajigunj, Baroda-390020, Gujarat
Ph.: -91-265-23610026, 236313, 34, 36
CORRIGENDUM
This is with reference to the E-Auction Sale
Notice, Published on Dated 10.02.2026,
please read as Public Auction Date :
27.02.2026 instead of 28.02.2026. All

APPENDIX IV [See Rule 8()] POSSESSION NOTICE

Whereas, We, the undersigned being the Authorized Officer of the Bank of Baroda

under the Securitization and Reconstruction of Financial Assets and Enforcement of
Security Interest Act, 2002 (54 of 2002) and in exercise of Powers conferred under
Section 13(12) read with the Security Interest (Enforcement) Rules, 2002, issued a
demand notice dated 04.11.2025 (also published in Financial Express (English

: f | |other details and terms & conditions of the | | edition) and Gujarat Guardian (Gujarati edition newspaper on 07-12-2025)) calling : et ; : . 3 X h 3
Beﬁii:‘l’)eh;";fegfsesﬁégg Sgﬁ:\'/?;ﬂgzbgg' said Gold Loan Auction Sale Notice remain | | upon the Borrowers/Mortgagors Mr. Hirenkumar Narandas Upadhyay to repay the Site | District Area Required Location ?;uRpZezsfzf?.g{(h($;Zf\:; ig‘;'ﬁ:::::;g’gn;;‘?:gigz ﬁéﬁ{iz:ﬁggog :
2044845 EMD - Rs. 204484 50r| |unchanged. amount mentioned in the notice being Rs. 9,25,597.02 (Rupees Nine Lac Twenty | [ | Lakhtar| Surendra- | (1200-1600) Sq. Ft. including Lakhtar EMD- Rs. 600/~ (Rupees Six Hundred Only) instead of Rs. 22,400/

o . NS, £,9%,308. Date : 16.02.2026 Sd/- Authorized Officer, ] | Five Thousand Five Hundred Ninety Seven and Paisa Two Only) as on 04.11.2025 Nagar | Space for ATM (Commercial) | Near Lakhtar Bus Stand (Rupees Twenty Two Thousand Four Hundred Only) We therefore,

instead of Reserve Price Rs. 33,34,594/-

Place : Baroda Bank of Baroda] | (inclusive of interest up to 04.11.2025) and further interest and charges and Premises offered should have all clearance certificates from statutory authorities. | | request to read the correct details While the other contents in the said

EMD : Rs. 3,33,459.40/-. All other details
remain unchanged.
Date : 16.02.2026
Place : VALSAD

Sd/- Authorized Officer,
Bank of Baroda

05B| STATE BANK OF INDIA

Stressed Assets Recovery Branch (10059) : 2" Floor, Samyak Status,
Opp. D R Amin School, Diwalipura Main Road, Vadodara - 390007.

[See Rule-3(1)] POSSESSION NOTICE

Whereas, The undersigned being the Authorised Officer of State Bank of India,
Stressed Assets Recovery Branch, 2nd Floor, Samyak Status, Opp. D.R. Amin
School, Diwalipura Main Road, Vadodara — 390007 under the Securitisation and
Reconstruction of Financial Assets and Enforcement of Security Interest [Act], 2002
and in exercise of powers conferred upon me under section 13(12) read with Rule 3 of
the Security Interest (Enforcement) Rules 2002, issued a Demand Notice dated
02.07.2025 calling upon the borrower Ms. Muskan Sharma (Borrower) and Mr.
Vivek Sharma (Co-Borrower) to repay the amount mentioned in the notice being Rs.
29,69,370/- (Rupees Twenty Nine Lakh Sixty Nine Thousand and Three Hundred
Seventy Only) as on 01.07.2025 less: recoveries thereafter together with further
interest at the contractual rate on aforesaid amount together with incidental
expenses, costs charges thereon within 60 days from the date of receipt of the said
notice.

The Borrowers having failed to repay the amount, notice is hereby given to
Borrowers, legal heirs (known-unknown), legal representatives (known-unknowns),
guarantor and the and the public in general that , that the undersigned has taken
Physical Possession of the properties described herein below in exercise of the
powers conferred on him under Section 13 (4) of the said Act read with the Rule 8 of
the said Rules and in compliance of order dated 06.01.2026 by Hon’ble Additional
Civil Judge & Additional Chief Judicial Magistrate, Anand in CRMA J No.
1447/2025 under Section 14 of the said Act on this 14th day of February 2026.

The Borrowers in particular and the public in general are hereby cautioned not to
deal with the properties and any dealings with the property will be subject to the
charge of State Bank of India for net amount of being Rs. 29,69,370/- (Rupees
Twenty Nine Lakh Sixty Nine Thousand and Three Hundred Seventy Only) as on
01.07.2025 less: recoveries thereafter together with further interest and cost etc. till
the date of payment and incidental expenses, costs, charges etc.

The Borrower’s attention is invited to the provisions of sub-section (8) of section
13 of the SARFAESI Act, inrespect of time available, to redeem the secured assets.

All that piece and parcel of Land and Building of Flat No. 401, 4th Floor, Shreeji
Vandan Flats, B/h J.K. Party Plot, Opp. Siddhivinayak Temple, 80 Feet Road, Anand
admeasuring about 88.20 Sq. Mtrs. and undivided land area of 29.12 Sq. Mtrs.
constructed on land bearing R.S. No. 504/2 + 504/3, T.P. No. 7, Final Plot No. 9,
admeasuring about 1456.00 Sq. Mtrs. East Side 728.00 Sqg. Mtrs. within
Registration Dist. & Sub Dist. Anand of Ms. Muskan Sharma & Mr. Vivek Sharma.
Bounded by :-East : Flat No. 402, West : Remaining Part of land of this Survey No.
after leaving margin, North : Land of Kalaben Harshadbhai Patel after leaving margin,
South : Flat No. 404 after leaving margin stairs and lift.

Date : 14.02.2026
Place : Anand

(For Inmovable Property)

Authorised Officer,
State Bank of India SARB, Vadodara

Form C
[See rule 9(1)]

Public Notice
[Under rule 9(2) of Insolvency and Bankruptcy
(Application to Adjudicating Authority for Bankruptcy Process
for Personal Guarantors to Corporate Debtors) Rules, 2019]

FOR THE ATTENTION OF THE CREDITORS OF
MR. RAMJIBHAI PURSHOTTAMBHAI PATEL (PERSONAL
GUARANTOR OF M/S OPTUS LAMINATES PRIVATE LIMITED)

Notice is hereby given that the National Company Law Tribunal has
ordered the commencement of a bankruptcy process against
Mr. Ramjibhai Purshottambhai Patel, residing at Asian Pariwar,
Near Mahakali Temple, Mahavirnagar, Himmatnagar, Sabarkantha,
Gujarat-383430 as on February 11, 2026 i.e. the bankruptcy
commencement date, as per the order passed by Hon’ble National
Company Law Tribunal, Ahmedabad Bench in C.P.(IB)/42(AHM)2026,
under Section 121(1) of the Insolvency and Bankruptcy Code, 2016
read with Rule 7 of the Insolvency and Bankruptcy (Application to
Adjudicating Authority for Bankruptcy Process for Personal Guarantors
to Corporate Debtors) Rules, 2019.

The creditors of Mr. Ramjibhai Purshottambhai Patel are hereby
called upon to submit their claims with proof on or before February 24,
2026 to the bankruptcy trustee at 1, First Floor Sumati Avenue,
Opp. Rajkamal Bakery, Bhairavnath Road, Maninagar, Ahmadabad,
Gujarat-380008.

The last date for submission of claim of creditors shall be February 24,
2026. Creditors may submit their claims through electronic means, or by
hand or registered post or speed post or courier.

Additional details of the bankruptcy trustee are as follows:

+ Name: Mr. Samir Ganeshbhai Marathe
+ Address: 1, First Floor Sumati Avenue, Opp. Rajkamal Bakery,

Bhairavnath Road, Maninagar, Ahmedabad, Gujarat-380008
+ Email address: bt.rppatel2026@gmail.com
+ Mobile No.: 9825576522
* Registration Number of Bankruptcy Trustee:

IBBI/IPA-001/IP-P00830/2017-2018/11415

Note: Submission of false or misleading claims with proof shall attract
penalties orimprisonment in accordance with the provisions of the Insolvency
and Bankruptcy Code, 2016, and any other applicable laws.

DATE: 17" February 2026

PLACE: Ahmedabad

expenses within 60 days from the date of receipt of the said notice.

The Borrowers/Mortgagor having failed to repay the amount, notice is hereby given to
the Borrower/Mortgagor and the public in general that the undersigned has taken
Possession of the property described herein below in exercise of powers conferred on
him/her under Section 13(4) of the said Act read with Rule 8 of the said Rules on this
13" Day of February of the year 2026.

The Borrowers/Mortgagor in particular and the public in general is hereby cautioned
not to deal with the property and any dealings with the property will be subject to the
charge of the Bank of Baroda for an amount of Rs. 9,25,597.02 (Rupees Nine Lac
Twenty Five Thousand Five Hundred Ninety Seven and Paisa Two Only) as on
04.11.2025 (inclusive of interest up to 04.11.2025) and further interest and charges
and expenses thereon until full and final payment.

The borrower's attention is invited to provision of sub section (8) of the section 13 of
the Act, inrespect of time available, to redeem the secured assets.

Description of the immovable property

Allthe right, title and interest inimmoveable property bearing Revenue Survey No. 119/3,
total land admeasuring 25496.30 sq. mtrs. area known as "Radhe Residency" paiki Plot
no. 170i.e. new Block No. 5734 plotted land admeasuring 596 constructed multistoried
building namely "Radhe Residency" paiki flat No. 201, 2nd floor, construction of flat
admeasuring 64.1263 sq. mtrs. super built-up area and 51.3011 sq. mtrs. built-up area
bearing Municipal House no. (old) 2142/0 of ward no. 09 along with undivided share in
land admeasuring 19.1707 sq. mtrs. situated at Vijalpore, Taluka Jalalpore, District
Navsari, Gujarat-396450 in the name of Mr. Hirenkumar Narandas Upadhyay and
bounded as below : East : Flat No. 202, West: Common Plot, North : Road & Plot, South :
Passage and Lift. _ Chief Manager & Authorized Officer
Date : 13.02.2026 | Place : Navsari Bank of Baroda

FORM A - PUBLIC ANNOUNCEMENT

(Regulation 14 of the Insolvency and Bankruptcy Board of India
(Voluntary Liquidation) Regulations, 2017)

FOR THE ATTENTION OF THE STAKEHOLDERS OF
AISHWARYA ORGANISERS PRIVATE LIMITED
Aishwarya Organisers Private Limited
October 18, 2007

Registrar of Companies, Ahmedabad

Name of Corporate Person
Date of Incorporation of Corporate Person

Authority under which Corporate Person
is incorporated / registered

Corporate Identity No.of Corporate Person

)

w

~

U45202GJ2007PTC052001

37/1, Yogeshwar Nagar Society,
Nr. Anjali Cinema Nr. Rushabh Flat
Vasna, Ahmedabad, Gujarat- 380007

February 16, 2026

o

Address of the registered office
and principal office (if any) of
Corporate Person

Liquidation commencement date of
Corporate Person

=

=

Name, Address, Email Address,
Telephone Number and the
registration number of the liquidator

Mr. Vinit Nagar

818, Shivalik Satyamey,

Bopal - Ambli Cross Road, Bopal,
Ahmedabad - 380058, Gujarat
Email : ipvinitnagar@gmail.com
Telephone No: 02717-416007

IP Registration No.:

IBBI/IPA-002/IP- N01223/2023-2024/14297
AFA : AA2/14297/02/311226/204162

March 18, 2026

Notice is hereby given that Aishwarya Organisers Private Limited has commenced
voluntary liquidation on February 16, 2026.

The stakeholders of Aishwarya Organisers Private Limited are hereby called upon to
submit a proof of their claims, on or before March 18, 2026, to the liquidator at the
address mentioned against item 7.

The financial creditors shall submit their proof of claims by electronic means only. All other
stakeholders may submit the proof of claims in person, by post or by electronic means.
Submission of false or misleading proofs of claim shall attract penalties.

Date : 17-02-2026 Vinit Nagar
Place : Ahmedabad Liquidator of Aishwarya Organisers Private Limited

=)

Last date for submission of claims

3;‘* THE JAIN SAHAKARI BANK LTD.
=iy (Multi State Co-Operative Bank)
E;D];;e Regd. Office: Hira Baug, Khattarali lane, C. P. Tank, Mumbai - 400 004.

Notice for Sale of Inmovable Property

Public Auction Sale Notice for Sale of Immovable Assets under the
Securitisation and Reconstruction of Financial Assets and Enforcement of
Security Interest Act, 2002 read with proviso to rule 8(6) of the Security Interest
(Enforcement) Rule, 2002.Basic Description of Immovable Property for sale:

Notice is hereby given to the public in general and in particular to the
Borrower(S) and Guarantor(s) that the below described immovable property
mortgaged/charged to the Secured Creditor, the physical possession of which
has been taken by the Authorised Officer of The Jain Sahakari Bank Ltd.
Secured Creditor, will be sold on “As is where is”, “As is what is”, and “Whatever
there is” on 20.03.2026, for recovery of Rs.24,51,441.55 (Inclusive of interest
up to 31.01.12026) and further interest & Expenses from 01.02.2026 and legal
and Miscellaneous expenses due against the borrower to The Jain Sahakari
Bank Ltd. Secured Creditor from Mrs. Sarojben Hrilal Upadhyay (Borrower),
Mrs. Roma Sameer Mehta (Co-Borrower), Mr. Sameer Pravinchandra Mehta
(Co-Borrower), Mr.Saumil Dipakbhai Shah (Guarantor) & Mr. Chirag
Pravinchandra Shah (Guarantor). Other details are as under.

1. Property: All that piece & Parcel of Inmovable Property NO. 1 C/502, Shukun

Residency-1, Opp. Harivila Flats, Near Silver Star Complex, Chandlodia,

Ahmedabad—-382481

Reserve Price: Rs.41,00,000/- (Rupees forty one lacs only).

Intending purchaser should know himself about dues to the society,

Municipality Tax, Property Tax and utility bills etc. and will have to pay at his

own.

Date of inspection of Property: 09.03.2026 Timing 10.00 a.m. to 01.00 p.m.

Earnest Money Deposit: Rs.4,10,000/- (Last Date for depositing Earnest

Money Deposit (EMD) and submission of KYC documents to the Bank:

12.03.2026 up to 03.00 PM. EMD is payable by way of Demand Draft / Pay

Order /RTGS/ NEFT payable at Ahmedabad favouring The Jain Sahakari Bank

Ltd A/c EMD at The Jain Sahakari Bank Ltd., H/1-2, Amruit Avenue, Near

Swami Narayan Avenue, AEC Cross Road, Naranpura, Ahmedabad —380013.)

Balance Payable: on or before 25.03.2026

Contact person of the Bank : Mr. Mahaveer Bhandari—OSD

Emailid —osd@jainbank.co.in Mobile: 9820698332

Date and Time of Auction: 20.03.2026 at 11.00 AM to 02.00 PM (With

unlimited extensions of 5 minutes each).

10.Place of Public Auction: The Jain Sahakari Bank Ltd., H/1-2, Amruit Avenue,
Near Swami Narayan Avenue, AEC Cross Road, Naranpura, Ahmedabad -
380013

11.The Bank may reject the Highest Bidder Offer, without assigning any reason
and postpone / cancel the Public Auction at any time.

(Mahaveer Bhandari)
Authorized Officer under Sarfaesi Act, 2002

wnN

Ll

Lo N

Date: 17.02.2026

Interested Owners / Registered Power of Attorney Holders of such Premises in the desired
locality who are ready to lease out their readily available Premises on Long Term Lease
Basis Preferably for 15 Years or more may send their offers in the prescribed format available
on Bank's Web Site www.pnb.bank.in or the same maybe obtained from the above address
during office hours. The complete offer duly sealed & signed and should reach the
undersigned on or before 15:00 Hrs. on 24.02.2026 at the above address.

No brokerage will be paid by the Bank. Bank reserves the right to accept or reject any or
all offers atits sole discretion without assigning any reasons whatsoever.

Bank has the right to decide acceptability of any terms and conditions without giving any
justification/reason

Dt. 17.02.2026

CIRCLE HEAD

notice remains unchanged.

Date: February 17, 2026 Sd/-Authorized Officer,

\Place: Surat Muthoot Homefin (India) Limited)

ASL INDUSTRIES LIMITED
CIN: L62099MH1992PLC464238
Registered Office: NESCO IT Park, 10™ Floor, Building 4, Goregaon (East), Mumbai,
400063. Contact No: +91 8097207334 | Email: cs@aslindustries.in |
Website: www.aslindustries.in
NOTICE OF POSTAL BALLOT/E-VOTING
Notice is hereby given to the members of ASL Industries Limited that the Company is
seeking approval of its members by way of Ordinary Resolution/Special Resolution in
respect of the following matter:
1. Approval For Change in Name of the Company and Consequent Alterations in
Memorandum of Association and Articles of Association of the Company.
2. To regularize the appointment of Mrs. Karina Jadhav (DIN: 11541078) as non-

executive Independent Director of the company.
a) In this regard all the members are hereby informed that the Company has set

out notice to its members for aforesaid resolutions to be transacted through
postal ballot by voting through remote e-voting platform provided by National
Securities Depository Limited (NSDL).

b) The Company has completed dispatch of the Postal Ballot Notice to the Members
through permitted mode on Monday, 16.02.2026.

c) The cut-off date for determining the eligibility to vote through remote e-voting or
postal ballot form shall be Friday, 06.02.2026.

d) Persons whose name is recorded in the register of beneficial owners maintained
as on the cut-off date, only shall be entitled to avail the facility of e-voting or
postal ballot form.

e) The remote e-voting shall commence on Thursday, 19.02.2026 at (09:00 AM
IST) and will end on Friday, 20.03.2026 at (05:00 PM IST).

f)  The remote e-voting module shall be disabled by NDSL thereafter.

The results declared along with scrutinizer report within the prescribed period shall be
displayed on the Company’s Website and also communicated to the stock exchange.
Members are requested to note that in case you have any queries or issues regarding e-
voting, you may refer to the FAQs and e-voting manual available at www.evoting.nsdl.com
under help section or write an email to evoting@nsdl.com or call 022 4886 7000 or send
a request at evoting@nsdl.com

By Order of the Board

For ASL Industries Limited

Date: 16.02.2026 8d/-
Place: Mumbai Kiran Thakore
Director

DIN: 03140791

) ADITYA BIRLA HOUSING FINANCE LIMITED

Registered Office- Indian Rayon Compound, Veraval, Gujarat-
362266 Branch Office- 3Rd Floor, Office No. 203 To 211, Milestone
Fiesta, Near Tgb Circle, L.P. Savani Road, Adajan, Surat- 395009

APPENDIX IV

[See Rule 8 (1) of the Security Interest (Enforcement) Rules, 2002]
Possession Notice (for Imnmovable Property)
Whereas, the undersigned being the authorized officer of Aditya Birla Housing
Finance Limited under the Securitization and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 (54 of 2002) and in exercise of powers con-
ferred under Section 13(12) read with Rule 3 of the Security Interest (Enforcement)
Rules, 2002 had issued a demand notice dated 20.08.2025 calling upon the borrow-
ers DILIP RAM & PRAMILA DEVI mentioned in the notice being of Rs.
12,08,327.93/- (Twelve Lac Eight Thousand Three Hundred Twenty Seven Ninety
Three Paise Only) within 60 days from the date of receipt of the said notice.
The borrowers having failed to repay the amount, notice is hereby given to the borrow-
ers and to the public in general that the undersigned has taken Possession of the prop-
erty described herein below in exercise of the powers conferred on him/her under
Section 13(4) of the said Act. read with Rule 8 of the Security Interest (Enforcement)
Rules, 2002 on this 13th day of February of the year, 2026.
The borrowers in particular and the public in general is hereby cautioned not to deal with
the property and any dealings with the property will be subject to the charge of the Aditya
Birla Housing Finance Limited for an amount of Rs. 12,08,327.93/- (Twelve Lac Eight
Thousand Three Hundred Twenty Seven Ninety Three Paise Only) interest thereon.
Borrowers attention is invited to the provisions of Sub-section 8 of Section 13 of the Act.,
in respect of time available, to redeem the secured assets.
DESCRIPTION OF THE IMMOVABLE PROPERTY
All That Piece And Parcel Of Property Bering Plot No. 340, Admeasuring 40.15 Sq.
Mts.Alongwith 23.78 Sq. Mts. Undivided Share In The Land Of Road & C.O.P. In
“Rudraksh Residency”, Situated At Survey No. 351/1, Block No. 367 As Per 7/12
Admeasuring He. 2-69-94 Aare Sq. Mts. Of Moje Village Kareli, Taluk Palsana, District
Surat, Gujarat, 395012. East: Soc Road West: Adj. Property North: Plot No. 341
South: Plot No. 339.

Form C
[See rule 9(1)]
Public Notice
[Under rule 9(2) of Insolvency and Bankruptcy
(Application to Adjudicating Authority for Bankruptcy Process
for Personal Guarantors to Corporate Debtors) Rules, 2019]

FOR THE ATTENTION OF THE CREDITORS OF
MR. RAKESH RAMJIBHAI PATEL (PERSONAL GUARANTOR OF
M/S OPTUS LAMINATES PRIVATE LIMITED)

Notice is hereby given that the National Company Law Tribunal has
ordered the commencement of a bankruptcy process against Mr.
Rakesh Ramijibhai Patel, having Address at 1. Block No. 903, 904,
Solitaire Corporate Park, Nr. Divya Bhaskar Press, S.G. Highway,
Ahmedabad, 380051, Gujarat and 2. E- 203, Vishwas Platinum, Sola
Science City Road, Behind Hetarth Party Plot, Sola, Ahmedabad
380058 as on February 11, 2026, i.e. the bankruptcy commencement
date, as per the order passed by Hon'ble National Company Law
Tribunal, Ahmedabad Bench in C.P.(IB)/44(AHM)2026, under Section
121(1) of the Insolvency and Bankruptcy Code, 2016 read with Rule 7 of
the Insolvency and Bankruptcy (Application to Adjudicating Authority for
Bankruptcy Process for Personal Guarantors to Corporate Debtors)
Rules, 2019.

The creditors of Mr. Rakesh Ramjibhai Patel are hereby called upon
to submit their claims with proof on or before February 24, 2026 to the
bankruptcy trustee at 1, First Floor Sumati Avenue, Opp.
Rajkamal Bakery, Bhairavnath Road, Maninagar, Ahmadabad,
Gujarat-380008.

The last date for submission of claim of creditors shall be February
24, 2026. Creditors may submit their claims through electronic means,
orby hand or registered post or speed post or courier.

Additional details of the bankruptcy trustee are as follows:

+ Name: Mr. Samir Ganeshbhai Marathe
+ Address: 1, First Floor Sumati Avenue, Opp. Rajkamal Bakery,

Bhairavnath Road, Maninagar,Ahmadabad, Gujarat-380008
+ Email address: bt.rrpatel2026@gmail.com
+ Mobile No.: 9825576522
+ Registration Number of Bankruptcy Trustee:

IBBI/IPA-001/IP-P00830/2017-2018/11415

Note: Submission of false or misleading claims with proof shall attract
penalties orimprisonment in accordance with the provisions of the Insolvency
and Bankruptcy Code, 2016, and any other applicable laws.

DATE: 17" February 2026
PLACE: Ahmedabad

Date: 13.02.2026 Authorised Officer

Place: SURAT Aditya Birla Housing Finance Limited

@» TATA CAPITAL HOUSING FINANCE LTD.

Regd. Office : 11th Floor, Tower A, Peninsula Business Park, Ganpatrao Kadam
TATA Warg, Lower Parel, Mumbai 400013, CIN No. U67490MH2008PLC187552.

POSSESSION NOTICE (FOR IMMOVABLE PROPERTY)

(As per Rule 8(1) of the Security Interest Enforcement Rules, 2002)

Whereas, the undersigned being the Authorized Officer of the TATA Capital
Housing Finance Limited., under the Securitization and Reconstruction of
Financial Assets and Enforcement of Security Interest Act, 2002 and in exercise of
powers conferred under section 13(12) read with rule 3 of the Security Interest
(Enforcement) Rules, 2002, issued a demand notice calling upon the borrowers to
repay the amount mentioned in the notice within 60 days from the date of the said
notice. The borrower, having failed to repay the amount, notice is hereby given to
the borrower in particular and public in general, that the undersigned has taken
Physical Possession of the property described herein view of order passed by the
Addl. Chief Judicial Magistrate, Surat in below mentioned CC No. through the
Appointed Court Commissioner the said Appointed Court Commissioner handed
over the Physical Possession to the undersigned Authorised Officer.
The borrowers, in particular, and the public in general, are hereby cautioned not to
deal with the property and any dealings with the property will be subject to the
charge of the TATA Capital Housing Finance Limited, for an amount referred to
below along with interest thereon and penal interest, charges, costs etc. from the
date of demand notice. The borrower’s attention is invited to provisions of sub-
section (8) of Section 13 of the Act, in respect of time available, to redeem the
secured assets.

Place: Ahmedabad With Rule 2(a) of the SI (E) Rules, 2002

Bank of Baroda

Fagy w4 ANNEXURE - | - REDEMPTION NOTICE

Khatriwad Branch, Amar Apartment, Paigawad, Surat Road, Khatriwad, Navsari
- 396445 | E-mail : KHATRI@bankotbaroda.bank.in | Mob No. 02637 258265, 234211

Notice under Rule 6(2) and/or Rule 8(6) of the Security Interest (Enforcement) Rules, 2002 of the Securitization and Reconstruction of
Financial Assets and Enforcement of Security Interest Act, 2002 (SARFAESI Act, 2002).

Dear Sir/Madam,

described herein below Schedule.

assets.

Whereas the Authorised Officer of the Bank of Baroda, Branch Khatriwad, Amar Apartment, Paigawad, Surat Road, Khatriwad, Navsari - 396445
being Secured Creditor Bank in exercise of the powers conferred u/s 13(2) of the SARFAESI Act 2002 (hereinafter refereed as “Act”) read with
Rules 3 of Security Interest (Enforcement) Rules 2002 (hereinafter refereed as “Rules”) issued demand notice calling upon you being Borrowers
(s)/Mortgagor (s) / Guarantor (s) to repay the amount stated in the said demand notice within 60 days from receipt of said notice.

And whereas you have failed to repay the amount, the undersigned in exercise of the powers conferred u/s 13(4) of the said Act read with Rule 4
and/or Rule 8 of the Rules have taken over the Possession of Secured Assets (hereinafter referred as the said properties) more particularly

Even after taking possession of the secured asset, you have not paid the amount due to Bank as mentioned in above Possession Notice. Your
attention is invited to the provisions of sub-section (8) of Section 13 of SARFAESI Act, 2002 in respect of time available, to redeem the secured

Therefore you all are requested to pay the dues as mentioned in possession notice along with applicable interest, cost, charges & expenses
within 30 days from receipt of this notice and redeem the secured asset as mentioned below. In case you fail to pay the above mentioned dues &
redeem the secured asset within 30 days from receipt of this notice, Bank will be constrained to sell the secured asset through public e-Auction
by publication of e-Auction Sale notice. The date, time of e-auction and Reserve Price of the property shall be informed to you separately.

Schedule of Secured Assets/Properties

No. Name & Address of Borrower/Guarantor

Sr. Description of the Movable/
Immovable Properties

Dale o Demand Noice|_1VPE O Pssession
Publication of Possession

Date of Possession Notice Dale

Mr. Dipak Jivram Salunkhe (Borrower)

Add : S/o - Jivram Sharawan Salunkhe, Flat No.
B/404, B-Wing, Prabhakunj Residency, Vijalpore,
01.] Behind Vijalpore Nagar Palika, Navsari - 396450.
Add : S/o-Jivram Sharawan Salunkhe, House No.
1%%%/[?50 hiru Dajiniwadi Eru, Vijalpore, Navsari

South : FlatNo. B/405.

Property Bearing Flat No-B/404, PRABHAKUNJ “B” , Fourth Floor, Super
built up area adm. 814 Sq. fts i.e. 75.62 sq. mtrs. Constructed on Gamtal
land adm. 1244 sq. mtrs. Paiki Southern direction land adm. 621.97 sq.
mtrs. Situated behind Vijalpore Nagar Palika. Tal. Jalalpore, Dist. Navsari in
the name of Mr. Dipak Jiviam Salunkhe having Boundries as under : East :
Opento Sky and private property, West : Adj. Passage, North : Flat No. B/403,

11-03-2025
27-05-2025

Symbolic
29-05-2025

| Note : Individual redemption notice under the act was already sent through registered/speed post on available address of borrower/guarantor. |

/02/2026 | Place : Navsari

Authorised Officer, Chief Manager, BANK OF BARODA, Khatriwad Branch

Form C
[See rule 9(1)]
Public Notice
[Under rule 9(2) of Insolvency and Bankruptcy
(Application to Adjudicating Authority for Bankruptcy Process
for Personal Guarantors to Corporate Debtors) Rules, 2019]

FOR THE ATTENTION OF THE CREDITORS OF
MR. DHARMENDRA RAMJIBHAI PATEL (PERSONAL GUARANTOR
OF M/S OPTUS LAMINATES PRIVATE LIMITED)

Notice is hereby given that the National Company Law Tribunal has
ordered the commencement of a bankruptcy process against
Mr. Dharmendra Ramjibhai Patel, having Address 1.Block No. 903,
904, Solitaire Corporate Park, Nr. Divya Bhaskar Press, S.G.
Highway, Ahmedabad, 380051, Gujarat and 2. At Rampura Post,
Ganthiol, Taluka Idar, Dist. Sabarkanta, Gujarat-383430 as on
February 11,2026, i.e. the bankruptcy commencement date, as per the
order passed by Hon'ble National Company Law Tribunal, Ahmedabad
Bench in C.P.(IB)43 (AHM)2026, under Section 121 (1) of the
Insolvency and Bankruptcy Code, 2016 read with Rule 7 of the
Insolvency and Bankruptcy (Application to Adjudicating Authority for
Bankruptcy Process for Personal Guarantors to Corporate Debtors)
Rules, 2019.

The creditors of Mr. Dharmendra Ramjibhai Patel are hereby called
upon to submit their claims with proof on or before February 24,
2026 to the bankruptcy trustee at 1, First Floor, Sumati Avenue,
Opp. Rajkamal Bakery, Bhairavnath Road, Maninagar,
Ahmadabad, Gujarat-380008.

The last date for submission of claim of creditors shall be February 24,
2026. Creditors may submit their claims through electronic means, or by
hand or registered post or speed post or courier.

Additional details of the bankruptcy trustee are as follows:

+ Name: Mr. Samir Ganeshbhai Marathe
+ Address: 1, First Floor Sumati Avenue, Opp. Rajkamal Bakery,

Bhairavnath Road, Maninagar, Ahmadabad, Gujarat-380008
+ Email address: bt.drpatel@gmail.com
* Mobile No.: 9825576522
+ Registration Number of Bankruptcy Trustee:

IBBI/IPA-001/IP-P00830/2017-2018/11415

Note: Submission of false or misleading claims with proof shall attract
penalties orimprisonment in accordance with the provisions of the Insolvency
and Bankruptcy Code, 2016, and any other applicable laws.

DATE: 17" February 2026
PLACE: Ahmedabad

Name of Obligor(s)/ Amount as Demand Notice Dt.
AI/-(?:Jn Legal Heir(s)/ per Demand Date of %
o Legal Representative(s) Notice Possession ase No.
943694 | SURVAKANT SHARMA | Rs.13,12425/ | 10079005 | 17-1-202
(Borrower) & 2000006 | CRMAJ/
TCHINO21600 | NIRMALA DEVI Rs1,76,534 | 14022026 17418/2025
0100104652 (Co-borrower)

Description of the Secured Assets/Immovable Properties/Mortgaged Properties:
All the rights, piece & parcel of Immovable property bearing Flat No. 301 on 3rd
Floor in Block/Building No. “C”, built-up area 607.00 Sq. foot i.e. 56.42 sq. meters,
and carpet area admeasuring 558 sq. foot, i.e. 51.83 Sq. Meters, along With 27.98
Sq. Meters undivided share proportionate share in the underneath land of the
building and all internal and external rights thereto of the premises/campus known
as “SWASTIK LAKE”, constructed on non-agricultural land for residential use
bearing Revenue Survey No. 73 & 81, Block No. 123, T.P. Scheme No. 69 (Godadra
—Dindoli) F.P. No. 111 paiki Sub Plot No. 1) admeasuring 31763 sg. Mirs, and totally
admeasuring 5919 Sq. Mtrs., Situate at Moje Village: Dindoli, Taluka: Udhna (City),
District: Surat of Gujarat.

10612252 | UDAY SAMIKBHAI | Rs8,19,350" 22-01-2026
2 08-09-2025
ADAK (Borrower) & ————— | CRMAJ/
TCHING21600 | RIYAUDAY ADAK | Rs.2,79,301- | 15:02:20%6 | oo oo
0100118948 (Co-borrower

Description of the Secured Assets/Immovable Properties/Mortgaged Properties:
Al rights piece and parcel of the immovable property bearing Flat no. A-5 on the
Third floor having built up area of 40.812 Sq. Mr along with 1/15th share in the
undivided land in the premises/building known as “VISHAL APARTMENT”
constructed on non-agricultural land admeasuring 200 Sgq. Yards, i.e. 167.23 Sq.
Mtr bearing City Survey no. 8, journal no. 744 located on Gopipura main road, City:
Surat, Registration Sub district and District: Surat, Gujarat. Bounded as follows
(as per site): East: By OTS, West: By Stairs, North: By Flat no. A-6, South: By
AdjacentBuilding.

DAKSHABEN
10698?285 MAHESHBHAI VALAND Rs"’°£’442/ ’ 02-01-2026
10482163 (Borrower) Rs.13,08,163 | 202025 Zrpyny

& MAHESHBHAI T 13-02-2026| 65110025

TCHING21600 | MAFATBHAIVALAND | pe s o cac)

0100134723 (Co-borrower) -

Description of the Secured Assets/Immovable Properties/Mortgaged Properties:
All the Rights, title and interest in respect Property bearing Flat NO. 104
admeasuring 42.35 sq.mtr. built up area as per Sanctioned plan on 1st Floor of
Building No. K in the campus known as" STAR GARDEN" constructed on non-
agricultural land of Survey No.1341,1345, Block No.1276, 1279, having Draft T.P.
Scheme No.36(VARIYAV), O.P.NO. 29, 31, Final Plot No.30, 32 at Village-
VARIYAV, Sub District-Adajan, District-SURAT along with undivided proportionate
share in the underneath land of the building and all Internal and external rights
thereto. The Building No. K of Star Garden is surrounded as under:- Towards
North: Building No. L, Towards South: Open Land, Towards East: Raised Plot,
Towards West: C.0.P.-3.

Sd/- Authorized Officer
For Tata Capital Housing Finance Limited

Date : 17-02-2026
Place : Gujarat
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adani

This advertisement is for information purposes only and not for publication, distribution or release directly or indirectly outside India. This is not an announcement for the offer
document. All capitalized terms used and not defined herein shall have the same meaning assigned fo them in the Letter of Offer dated November 12, 2025 (the “Lefter of
Offer” or “LOF), filed with the Securities and Exchange Board of India ("SEBI") and the stock exchanges, namely BSE Limited ("BSE") and National Stock Exchange of India
Limited ("NSE” and together with “BSE", "Stock Exchanges").

ADANI ENTERPRISES LIMITED

Registered and Corporate Office: Adani Corporate House, Shantigram, Near Vaishno Devi Circle, 5.G. Highway, Khodiyar, Ahmedabad - 382 421, Gujarat, India.
Tal: +91 79 2555 4412; Contact Person: Jatin Jalundhwala, Company Secretary and Compliance Officer
E-mail: investor.ael@adani.com; Website: www.adanienterprises.com; Corporate Identity Number: L51100GJ1993PLC018067

NOTICE FOR PAYMENT OF OUTSTANDING FIRST CALL MONEY (IF ANY) AND SECOND AND FINAL CALL MONEY TO THE HOLDERS OF PARTLY PAID-UP EQUITY
SHARES OF ADANI ENTERPRISES LIMITED (“THE COMPANY") AS ON THE SECOND AND FINAL CALL RECORD DATE i.e. FRIDAY, FEBRUARY 13, 2026
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APOLLO

Your Dependable Partner

GUJARAT APOLLO INDUSTRIES LTD.

CIN No. L45202GJ1986PLC009042

Registered Office : Block No. 486, 487, 488, Mouje Dholasan, Taluka & District: Mehsana - 382732,
Corporate Office : The Capital 2, Office no 1403-1405, 14th Floor, Nr. Science City,

Science City Road, Sola, Anmedabad. Ph: 7945025438, Web: www.apollo.co.in

EXTRACT OF THE STATEMENT OF UNAUDITED FINANCIAL RESULTS FOR THE QUARTER AND NINE MONTH ENDED ON 31ST DECEMBER 2025

(¥ in Lakhs except eaming per share data)

The Rights Issue Committee of the Board of Direclors of the Company at its meeting held on Monday, February 8, 2026, has approved and fixed Friday, February 13, 2026 as
the record date (*Second and Final Call Record Date”) for the purpose of determining the eligible equity shareholders of partly paid-up equity shares ("Eligible Shareholders")
to whom the notice for the Second and Final Call {the “Second and Final Call Notice"), is being sent. The record date for Second and Final Call Notice has been intimated fo
the BSE Limited ("BSE") and the National Stock Exchange of India Limited ("NSE") (together, the *Stock Exchanges") on Monday, February 9, 2026

Accordingly, in terms of provisions of Companies Act, 2013 ("Act”) read with relevant rules made thereunder and the Letter of Offer, the notice for reminder to pay the
outstanding First Call Money and for payment of the Second and Final Call Money (*Reminder cum Second and Final Call Notice”) and the Second and Final Call Notice
along with the detailed instructions, ASBA form and payment slip, has been sent in electronic mode fo the holder of partly paid-up equity shares (*Eligible Shareholders”)
whose e-mail addresses are registered with Company or its Registrar and Transfer Agent ("RTA”) or Depository Participant ("DP") as on the Second and Final Call Record Date
i.e. Friday, February 13, 2026. Further physical copy of Reminder cum Second and Final Call Notice and Second and Final Call Notice along with detailed instructions, ASBA
Form and payment slip, have been sent through permitted modes of dispatch at the registered address of those Eligible Shareholders:

a. who have not registered their e-mail address with the Company or its RTA or Depository Participant(s}); or

b. who have specifically registered their request for the hard copy of the same.

The Company has completed the dispatch of the Reminder cum Second and Final Call Notice and Second and Final Call Notice on Monday, February 16, 2026, The specimen
copy of the relevant Notices Is also avalilable on the website of the Company at www.adanienterprises.com and on the website of RTA at www.in.mpms.mufg.com

The Second and Final Call Notice has been served as per the details given below:

Amount Due ¥ 450.00 per Rights Equity Share (comprising 0.25 towards face value and %449.75 towards premium) i.e., 25% of the Issue Price of
¥1,800.00 per Rights Equity Share held by shareholders as on the Second and Final Call Record Date i.e. Friday, February 13, 2026.
Second and Final From To Duration
Call Payment Period | ponday, March 2, 2026 Monday, March 16, 2026 15 days (both days inclusive)
Modes of Payment | (a) Online ASBA Through the website of the SCSBs("!
(b) Physical ASBA By submitting physical application to the Designated Branch of SCSBs™
(c) Online Using the 3-in-1 online trading-demat-bank account whenever offered by brokers
{d) Deposit of Cheque / Demand Draft with collection | A) ADANI ENTERPRISES LIMITED-RIGHT ISSUE-CALL MONEY ACCOUNT-R *
centres of State Bank of India (made payable to) B) ADAN| ENTERPRISES LIMITED-RIGHT ISSUE-CALL MONEY ACCOUNT-NR *

*R - Residential shareholders / NR - Non- Residential shareholders

" Plaase visit hifps:/www.sebi.gov.in/sebiweb/other/OtherAction.do ?doRecognisedFpi=yesé&intmid=35 to refer to the list of existing SCSBs [Self-Certified Syndicate Banks]

In accordance with the SEBI circular no. SEBI/HO/CFD/PoD-1/P/CIR/2024/0154 dated November 11, 2024, Eligible Shareholders can also make the outstanding First Call
Maney (if any) and Second and Final Call Money payment by using the facility of linked online trading-demat-bank account [3-in-1 type accounts], provided by some of the
brokers. Eligible Shareholders must log into their demat account and under the relevant section proceed with the payment for outstanding First Call Money (if any) and
Second and Final Call Money of Adani Enterprises Limited. Eligible Shareholders are requested to check with their respective brokers for exact process to be followed. Eligible
Shareholders may please note that this payment method can be used only if the concemed broker has made this facility available to their customer. The Company or RTA fo
the Issue will not be responsible for non-availability of this payment method to the shareholders.

In the case Eligible Shareholders choose to pay through cheque / demand draft, the payment slip (stating Full Name of the Sole/First shareholder; Permanent Account Number;
Reminder cum Second and Final Call Notice No. / Second and Final Call Notice No. (as applicable); DP ID-Client ID/Folio No.; and No. of partly paid-up equity shares held &
fotal amount payable.) along with the amount payable by cheque or demand draft must be presented at State Bank of India branches at the following locations on or before
Monday, March 16, 2026:

Ahmedabad: Devashish Complex, Near Popular Domain, Ahmedabad, Gujrat- 380015; Ahmedabad: Bhadra Ahmedabad, Gujarat- 380001;
Ahmedabad: Kamdhenu Complex, Panjrapole, Ahmedabad- 380015; Ahmedabad: Sath Sangath Complex, Shivranjani Cross Road, Ahmedabad-
380015; Bangalore: #65, St. Marks Road, SBl LHO Compound, Bengaluru, Kamataka- 560001; Baroda: Neha Apartments, R C Dutt Road,
Vadodara- 390007; Chandigarh: SCO 99-102, Sector- 8-C, Madhya Marg, Chandigarh- 160008; Chennai: No 1 Anchor Gate Building, Rajaji Salai
Chennai, Chennai- 600001; Delhi; 11 Sansad Marg, New Delhi- 110001; Emakulam: J J Arcade, Desabhimani Junction, Kaloor, Emakulam- 682017;
Hyderabad: Bank Street, Kofi, Hyderabad- 500095; Hyderabad: Patny, Near Secunderabad Hpo, Hyderabad- 500003; Hyderabad: Hyderabad,
Abids, Hyderabad- 500001; Jaipur. P.B.No. 72, Sanganeri Gate, Jaipur, Rajasthan- 302003; Jalpur: Post Box No- 94, Sms Highway, Jaipur- 302003,
Jaipur: Apex Mall, Tonk Road, Jaipur, Rajasthan- 302015; Jalpur: PB# 354, Shyam Anukampa, Jaipur, Rajastha- 302001; Kerala: TC 25/641, Sree Ganesh
Kripa, Thycaud, Thiruvananthapuram- 695014; Kolkata: Samriddhl Bhawan, Kolkata, West Bengal- 700001; Kolkata: Block- C, Samriddhl Bhawan, 1,
Strand Road, Kolkata- 700001; Mumbai: 3rd Floor, SBI Mumbai Main Branch Building, Fort, Mumbai- 400023; Pune: Collector Office Compound, Dr
Ambedkar Road, Pune- 411001; Rajkot: King's Plaza, Astron Chowk, Rajkot, Gujarat- 360001; Surat: Chowk Bazaar, Near Surat Fort, Surat- 395001.

Please note that Eligible Shareholders who have not paid the First Call Money can pay the First Call Money, along with the Second and Final Call Money, between
Monday, March 2, 2026 and Monday, March 16, 2026 (both days inclusive) through cheque | demand draft, the payment slip (stating Full Name of the Sole/First
shareholder; Permanent Account Number; Reminder cum Second and Final Call Notice No.; DP ID-Client ID/Folio No.; and No. of partly paid-up equity shares held
& total amount payable.) along with the amount payable by cheque or demand draft must be presented at State Bank of India branches at the above locations.

Eligible Shareholders residing at locations where the ASBA facility or Bank's collection centres are not avallable, may send their outstanding First Call Money (if any) and

Second and Final Call Money along with the completed payment slip by registered post/speed post at the office of the Registrar to the Issue: MUFG Intime India Private Limited

(formerly Link Intime India Private Limited), C-101, Embassy 247, 1st Floor, L.B.S. Marg, Vikhroli (West), Mumbai - 400083, Maharashira, India. Tel No.: +31 810 811 4949,

stating the requisite details along with Cheque/Demand Draft payable at Mumbai, such that the same are received on or before the last date of payment of the Second and

Final Call Money i.e. Monday, March 16, 2026 .

Eligible Shareholders are required to make payment of the outstanding First Call Money (if any) and Second and Final Call Money on or before Monday, March 16, 2026.

Please also note the consequences of failure to pay outstanding First Call Money (if any) and Second and Final Call Money are given below:

{a) The Company shall be entitled to deduct from any future dividend payable to you, all sums of money outstanding on account of calls due thereon in relation to the partly
pald-up equity shares of the Company; and

(b) The partly paid-up equity shares of the Company currently held by you, including the amount already paid thereon may be liable to be forfeited on failure to pay the First
Call Money and Second and Final Call Money, in accordance with the Articles of Association of the Company and the Letter of Offer.

Eligible Shareholders may also note that:

i.  Please note that the trading of ¥0.75 partly paid-up equity shares of the Company (ISIN: IN3423A01048) has been suspended on the Stock Exchanges with effect from
close of trading hours on Thursday, February 12, 2026 on account of the Second and Final Call.

li.  Please refer to the FAQs available on the website of the Company at www.adanienterprises.com or on the website of the RTA at www.in.mpms.mufg.com. You may also
seek clarifications on any query related to the payment of outstanding First Call Money (if any) and Second and Final Call Money on the toll-free number +91 810 811 4949
(Operational from Monday to Saturday from 8 AM to 5 PM) / E-mail us on adanienterprises.callmoney@in.mpms.mufg.com; and get your queries addressed.

fil,  In case of non-receipt of the Reminder cum Second and Final Call Notice / Second and Final Call Notice, Eligible Shareholders can request by e-mail or letter, for the
duplicate Notice as applicable, to the RTA or may also download the same from the Company’s website: www.adanienterprises.com or the RTA's website: hitps:/fweb.
In.mpms.mufg.com/client-downloads.htmi

For Resident
Shareholders
and Non-
Residential
shareholders

STANOIALONE CONSOLINATED iv.  All Eligible Shareholders must mention in the Application, hisfer PAN number allotted under the Income Tax Act, 1961. Applications without PAN will be considered
Sr QUARTER |NINEMONTH| YEAR | QUARTER |NINE MONTH, YEAR incomplete and are liable to be rejected.
No Particulars ENDED | ENDED | ENDED | ENDED | ENDED | ENDED v.  Eligible Shareholders must ensure that their PAN is linked with Aadhaar and are in compliance with the notification dated 13th February, 2020, issued by Central Board of
31.12.2025| 31.12.2025|31.03.2025| 31.12.2025| 31.12.2025 |31.03.2025 Direct Taxes and press release dated 25th June, 2021 and 17th September, 2021.
Unaudited | Unaudited | Audited | Unaudited | Unaudited | Audited vi. E:;»gil;l:;:;mh:lgalsj rgsil;iagnat Ioch:nﬁons mm the ;Stg: F.1‘a|:ilit_',r ors?arlnl(‘s wﬂm centers are nn{ av;ﬂagii;, m:fy “s:nrg their nuﬁlﬂ;ﬁé::g Firstl I:;all ;:loneyl{jf ann;_.g
. a and Final Cal ey along wit completed Payment Slip by regis post/speed post at the office egistrar: ntime rivate Limi
; ;cthlncﬁ?rfnoe E::m o:_::dratlbr;r;z tional ite dT 1’1115;,0;93 3'ﬁg';§ 3';’32'2 2'223‘2; 6":;;;; 7'233:: stating the requisite details along with Cheque payable at par/Demand Draft payable at Mumbai, such that the same are received on or before the last date of payment of
et Profit for the period (before exceptional items and Tax) (117.39) : : : : : the outstanding First Call Money (if any) and Second and Final Call Money i.¢., Monday, March 16, 2026.
3 | Net Profit for the period before tax (after exceptional) (117.39) 11396 | 34544 2748 |  495.75 614.66 vii. Please note that this is the final call and there will be no further call with respect fo the Issue. Shares on which the call money remains unpaid will be liable to
4 | Net Profit for the period after tax (83.13) 21341 162.41 22.04 340.03 147.07 be forfeited in accordance with the Companies Act, 2013, Articles of Association of the Company and the Letter of Offer.
§ | Total Comprehensive income for the period [Comprising profitfor |  (83.13) 213.41 153.53 (76.57) 469.71 116.06 viil. Al capitalized terms not defined herein would have the same meaning as attributed to it in the Letter of Offer dated November 12, 2025.
the period (after tax) and other comprehensive income (after tax) All correspondence in this regard may be addressed to RTA fo the Issue at the below mentioned address:
6 | Paid-up equity share capital (face value of ¥ . 10/- each) 1,297.00 | 1,297.00 | 1,180.00 | 1,297.00 | 1,297.00 | 1,180.00 MUFG Intime India Private Limited
7 | Other Equity (excluding revaluation reserve) 22,884.26 47,897.34 (formerly Link Intime India Private Limited)
8 | Eamings per share (for continuing operations C-101, Embassy 247, 1st Floor, L B S Marg, Vikhroli (West), Mumbai - 400 083, Maharashtra, India
Basic (g?p? { A spersiong) (0.68) 176 138 051 3.40 199 (®) MUFG wromm | TI01 0008 14949; E-mail: adanienterprises.callmoney@in. mpms.mufg.com;
: - : 1 '7 1' : 1 4 4 1' Website: www.in.mpms.mufg.com; Investor grievance ID: adanienterprises.callmoney@in.mpms.mufg.com
Diluted (. ) (0.68) 76 38 05 340 98 Contact person: Shanti Gopalakrishnan: SEBI Registration No.: INR0O0004058

Note: The above is an extract of the detailed format of quarterly /nine month ended financial results filed with the stock exchange under regulation 33 For ADANI ENTERPRISES LIMITED

of the SEBI (Listing Obligation and Disclosure Requirements) Regulations, 2015. The full format of the quarterly /nine month ended financial results is On behalf of Board of Directors
available on the company website at www.apollo.co.in and on the BSE website at www.bseindia.com & NSE website at www.nseindia.com. Sd/-
For and on behalf of Board of Directors Place: Ahmedabad, Gujarat Jatin Jalundhwala

Date: Monday, February 16, 2026 Company Secretary and Compliance Officer

GUJARAT APOLLO INDUSTRIES LIMITED
Asit A. Patel - Managing Director DIN : 00093332

0 o

Date : 14-02-2026
Place : Ahmedabad
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